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MINISTRY OF LAW AND JUSTICE
(Legislative Department)
New Deli, the 11th January, 2007/Pausa 21, 1928 (Saka)
The following Act of Parliament received the assent of the President on the
10th January, 2007, and is hereby published for general information:—
THE TRIPURA UNIVERSITY ACT, 2006
No. 9 or 2007

[106h January, 2007.]

AnAct to establish and incorporate a teaching and affiliating University in the
State of Tripura and to provide for matters connected therewith or
incidental thereto.
Bt it enacted by Parliement in the Fifty-seventh Year of the Republic of India as
follows:—

1. (1) This Act may be called the Tripura University Act, 2006. Shart title

ome into force on sueh date as the Central Government may, by notification

in the Official Gazette, appoi.

2. In this Act, and in all Statutes made hereunder, unless the contex otherwise Defintions,
requires,—

(a) “Academic Council” means the Academic Council of the University;

(b) “academic staff” means such categories of staffas are designated as academic
staff by the Ordinances;
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(¢) “Affiliatec College” means  college admitied 1o the

University:
(d) “Board of Studies” means the Board of Studies of the University:

hancellor”, “Vice-Chancellor”, and “Pro-Vice-Chancellor” mean

(@) “Ci
respectively, the Chancellor, Vie-Chancelfor and Pro-Vice-Chancellor of the
University

(9 “College Deveiopment Councif” means te College Development Council of

the University:
(g) “Constituent Coliege” means a college maintained by the University

() “Court” means the Court of the University;

(i “Department’ means  Depariment of Studies and includes a Centre of

Studies;

on system” means the system of imparting education

such as broadcasting, tel stin;
rammes or the combination of any

() “distance educati

through any means of
correspondence CoUrses, seminars, Contact prog

two or more such means;

(k) “emplayee” means any petson appointed by the University and includzs

teachers and other siaff of the University:

i1y

(1 *Exceutive Council” means the Executive Council of the Unive

() “Halt” means & unit of residence or af carporate if for he students of the

University, or of a Coliege or an Institutian. maintained by the University:
. maintained

() “Institation” means an academic instilution. not being  Coli
by, or admitted to the privileges of the University.
he Head of a College or an Institution maintained by the
ncipal. the person for the time being
bsence of the Principal, or (he acting

(o) “Principal” mea
University 2nd includes. where there is no Pri
duly appointed o act as Principal. anc in the af
ipal, a Vice-Principal duly appointed as such:

Princt

(5) “recognised teachers” means such persons as may be recognised by lhe
University for the purpose of fmparting instructions in & Coflzge or i lnstiuon
admitred to the privileges of the University;

(g) “Reguiations” means the Regulations made by any autiority vl fhe
University under this Act for the time being in force;

means a Faculty of the University;

aculty
(s) “Statutes” and “Ordinances" mean, respectively, th Statutes wnd the
Ordinances of the University for the time being ir force

(# “teachers of the University” means Professors, Readers, Lecturers anl suel
ted for imparting instruction oF conducting, research
the Uiniversity and ar

other-persons as may be appoint
in the University or in any College or Institution majniaincd by

designated as teachers by the Ordinances:

ty” means the Tripure Universiry establisiied snid imgorporiied i

() “Unive:
& University under this Act

tabtishied uder e Tripaz

3 (7} The Tripura University in the State of Tripura.
At by The, sine

Uiniversity Act, 1987, shall be estabiished as & budy carparalc nder fis
name o7 “Tripura University”
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(2) The first Chancellor. the firsi Vice-Chancellor and the first members of the Court,
the Exccutive Counci. and the Academic Council, and all persons who may hereatter become
such officers or members, so lorg s they continue tc hold such office or membership, shall
constitute the University

sue

(3) The Utiiversity shall have perpetual succession and & common seal and shal
and be sued by the said name

(4) The headquarters of the University shall be at Agartala

4. On and from the date of commencement of this Act,

ument

(a) any reference to the Tripure University in any contract or other ir
shall be deemed as & reference to the University:

(5) all property, movable and immovable. of or belanging o the Tripura University
shall vest i the University:

nsferred to, and

{e) all rights and iabilities of the Tripura University shall be 7

be the rights anc liabilities of, the University;

persor. employed by the Tripure University immediately before the
commencement of this Act shall hold iis office or service in the University by the
same tenure, at the same remuneration and upon the same terms and conditions and
with the same rights and privileges as to pension, leave, gratuity, provident fund and
other matters as he would hiave held the same if this Act had not been enacted, and
shall continue to do so uniess and until his employment is terminated or unti! such
tenure, remuneration and terms and conditions are duly altered by the Statutes

{d) every p

Pravided that i the alleration so made is not acceptable to such employes, his
employment may be terminated by the University in accordance with the term of the
comract with the employee or, if no provision is made therein in this benalf, on

payment to him by the University of compensation equivalent to three montiis
renmuneration in case of permanent employees and one month’s remuncration in the
cast of other employees:

Provided further tha: every person employed before the commencement of this
Act, pending the execution of 4 contract under section 36, shall be deemed to have
been appointed in accordance with the provisions of & sontract consistent with the
provisions of {his Act and the Statutes

Provided also tha: any reference, by whatsver form. of words, 1o the Vice-
Chancellor and Pro-Vice-Chancelior of the Tripura University in any law for the time
being in forcs, o in any instrument or other cocument, shal. be construed as a
reference respectively to the Vice-Chancellor and the Pro-Vice-Chancellor of the
University:

the Vice-Chancellor of the Tripura University, appointed under the provisions
‘of the Tripura University Act, 1987 shall be deemed to have been appointed as the
Vice-Chancellor under this Act, and shall hoid office for dpenod of three months or till
such time the first Vice-Chancellor is appointed under section 47 of the Act, whichever

is carlier; and
(# all Colieges, Institutions, Faculties &nd Departments affiliated to. or admitred
1 the privileges of, or maintained by. the Tripura University shall stund affiliated to

or admitted o the privilege of, or maintained by, the University

5. Th
providing instructional

¢ objects of the University shall be to dissem,
research facilities in suck branches of learning as it may deem
iz 1o make provisions fo- integrated courses in humanities, natural and physical sciencs
. forestry and othe: allied discipiines in the educational programmes of th
o special provisians for studies in trival life and culture; to take appropriate

social 5ol
University: to ma

Bffeer of
estabiishaent
of the
University

e and advance knowledge by Objects o1 the
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‘measures for promoting innovations in teaching-leaming process, inter-disciplinary studies
and research; to educate and train manpower for the development of the State of Tripure;
and 0 pay special attention to the improvement of the social and.economic conditions and
welfare of the people of that Statz, their intellectual, academic and culiural development

6. The University shall have the following powers, namely: —

(i) to provide for instructions in such branches of learning as the University
may, from time to time, determine and to make provisions for research and for the
advancement and dissemination of knowledge;

(i) to grant, subject to such conditions as the University may determine,
diplomas or certificates to, and confer degrees or other academic distinctions on the
basis of examinations, evaluation or any other method of esting, on persons. and to
withdraw any such diplomas, certificates, degrees or other academic distinctions for
good and sufficient cause

(i) to organise and to undertake extramural studies,
services;

() to confer honorary degrees or other distinctions in the manner prescribec
by the Statutes:

(¥) to provide facilities through the distance education system to such persons

training and extension

as it may determine:

(vi) 1o institute P , Readerships, L and
other teaching or academic positions, required by the University and 1o appoint
Readerstips, L or other

persons to such
teaching or academic DDsmunS,

(vii) to recognise an Institution of higher fearning for such purposes as the
University may determine and to withdraw such recognition;

(viti) 1o recognise persons for imparting instructions n any College or Institution
admitted to the privileges of the University;
oreducational institution

(i) 1o appoint persons working in any other Unive
as teachers of the University for a specified period:
i (x)t0 creawe adminiswrative, ministerial and other posts and to make appoinments
therelo:
(i) to co-operate o collaborate or associate with any other University or
authority or Institution of higher learning in such manner and for such purposes as

the University may determine;
(xif) to establish, with the prior approval of the Central Government, such
Centres and specialised laboratories or other units for research and instruction as
are, in the opinion of the University, necessary for the furtherance of its objects;
(xiti) 1o institute -and award fellowships, scholarships, studentships, medals
and prizes;
(1) to establish and maintain Collsges, Institutions and Halls

purpose

(xv) to make provision for research and advisory services and for that
to enter intc such arrangements with other institutions, industrial or other
organisations. as the University may deem necessary;

(xvi) To organise and conduct refresher courses, workshops. seminars and
other programmes for teachers, evaluators and other academic staff;

(evid) to admit to its privileges Colleges and Instiutions within the State of
Tripura not maintained by the University: o withdraw all or any of those privileges in
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prescribed by the Statutes; to recognise,

accordance with such conditions as may b
wversity and other

guide, supervise, and control Halls not maintzined by the U
accommodation fo students, and to withdray any such resogtition:

contract or otherwise visiting Professors, Emeritus

(vilf) 10 appoint on
and such other persons who may coniribute o the

Professors, Consultants, Schalars
advancement of the objects of the University:

() to sonerautoromous status o College oran Instiution or  Deparimen,

4 the case may be, ir. acoordance with the Stat

o the University, which may include

{3%) to Getermine standards of admissior
examination, evaluation o any othes method of testing,

st to demend and receive payment of fees and other charges
of the students of the University and Lo make

(xxif) o supervise the residences
fare

scrangements for promoting their health and general wel

servioe of ail categorics of employees, including

(vt o lay dowen conditions o
their code of conduct;
e among the students and the employees,
this regard as may be deemed by the

viv) to reguiate and enforce discipli
and to take such disciplinary moasures in
University to be necessary:

i welfare of the

() to ke arrangoments for promoting the healib and gen
employees;
cxvil to receive benefactions, donations and gifts and to
previous approval of the Central Government,

acquire, hold and

manage. and to dispose of, with the
any property, movable or immovable, inciuding trust and endowment propertiee for

the purposes of the University:

overnment; o the security

(sxvil) 10 borrow, with the approval of the Cenue! G
of the Unversity;

of the property of the University, money for the purposcs

(o) to do all such other acts and things as may be necessary incidenta! or
conducive o the attainment of ali or any of its objects
7. tend to the whole of the State of

“The jurisdictior. of the University shall ex

Tripure.

(2) Notwithstand!
educational institution within the State of
admitted to any privileges of any other U
such privileges granted by any such other
e State of Tripure prior 1o the commencement of this
on the commencement of this Act:

¢ anytiing in any other law for the time being in force, no
Tripuca shall be associated ir any viay with or be
Sniversity incorporated by law ir. India, and any
iversity to an educational institution within
chall be deemed tc be withdrawn

Provided that the Central Government may, by ord
of this sub-sectior. shall not appiy in case of any educational institution specified i

order,

inviriting, direct that the provisions
the

whatever caste, cresd,

8. The University shall be open to persons of either sex and
race or elass, and it shallnot bo lawful fo the University to adopt o7 impose of any persor,
+ whatsocver of religious belief or profs rder t entitle him to be appointed
versity or to hold any other office thercin or be aditied as u student

ege thereof:

any te
as & teacher of the Uni
o the University or o graduate therea: o7 t0 enjoy o7 exercisé any privi

med to prevent the University from

othing in this section shali be dees
persons with

for the employment of 2
“o the weaker sections of the society and. i particuiar

Provided th
making special provision:
disabilities or of persons belonging
¢ Castes and the S

hission of wome

heduled Tribes,

of the Sehedu

Jurisdienon

University
apen Lo o
classes, castes




Tae Visitor

THE GAZETTE OF INDIA EXTRAORDINARY [Pazr TI—

6

9. (1) The President of India shall be the Visitor of the University

(2) The Visitor may, from time to time, appoint one 0T MO persons t review the wo
and progress of the University, including Colleges and Institutions maintained by it and to

submit a report thereon; and upon receipt of that report, the Visitor may, after obtaining the
Views of the Executive Council thereon through the Vice-Chancellor, take such action anc
ssue such directions as he considers necessary in respect of any of the matters dealt with
in the report and the University shall be bound to somply with such directions.

(3) The Visitor shall have the right o cause an inspestion to be made by such person
or persons as he may direct, of the University, i buildings, fibraries, laboratories and
equipment, and of any College or Institution maintained by the University or admitied to ts
priviteges: and also of the examinations, teaching and other work conducted or done by the
University and to cause an inquiry to be made it like manner in respect of any matter
connested with the administration o finances of the University, Colleges or Institutions

(4) The Visitor shall, in every matter referred fo in sub-section (3), give notice o7 s
intention to cause an inspection or inquiry to be made—

() to the University, i€ such inspection o inquiry is to be made in respect of the

University or any College or Institution maintained by it, or

(b) to the management of the College or Institution, if the inspection or inquiry

s to be made in respect of College or Institution admitted to the privileges of the

University, and the University or the management, as the case may be. shall have the

right to make such representations to the Visitor, as it may consider necessay

(5) After considering the representations. if any. made by the University or the
the case may be, the Visitor may cause to be made such inspection or

management
inguiry as is referred to in sub-section (1)

(6) Where any inspection or inquiry has been caused to be made by the Visitor. the
University or the management shall be entitled to appoint a representative, who shall have
the right to be present and be heard at such inspection or inquiry.

(7) The Visitor may, i the inspection or inquiry is made in respect of the University ot
any College or Institution maintained by it, address the Vice-Chancellos with reference to
the result of such inspection or inquiry together with such views and advice with regard to
the action to be taken thereon, as the Visitor mey be pleased to offer, and on receipt of
address made by the Visitor, the Vice-Chancellor shall communicate. to the Executive Council,
the views of the Visitor with such advice as the Visitor may offer upon the action to be taken

thereon.

(8) The Visitor may, if the inspection or inguiry is made in respect of any Coliege of
Institution admitted to the privileges of the University, address the management concemsd
through the Vice-Chancellor with reference to the result of such inspection or inguiry. his
views thereon and such advice as he may be pleased to offer upon the astion to be taken
therean

(9) The Executive Council or as the case may be, shall

tarough the Vice-Chancllor to the Visitor such action, if any, as it proposes to take of has
been taken upon the result of such inspection or inquiry

(10) Where, the Executive Council or the management, does not, within 2 reasonable
fime, take action 1o the satisfaction of the Visitor, the Visitor may, afier considering any
explanation furnishcd or representation made by the Executive Council o7 the managemenl,
ssue such directions as he may think fit and the Exceutive Council or the munagemen, as
the case may be, shall comply with such directions.

(113 Without prejudice to the foregoing provisions of this section, the Visitor may, by

(S35 i going 3. by

order in writing, annul any proceeding of the University which is not in conformity with the
Y 2 3 ¥

Act, the Stanutes or the Ordinances:
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Provided that before making any such order, he shall call upon the Registrar to show
cause why such an order should nor be made, and. if any cause is shown within a reasonable
time, he shall consider the same.

{2) The Visitor shall have such other powers as may be prescribed by the Statutes

10. The Governor of the Statc of Tripura shall be the Chief Rector of the University,

11 The following shall be the officers of the University—
(1) the Chancellor;
(2) the Vice-Chancellor
(3) the Pro-Viee-Chancellor;
(4) the Deans of Faculties;
(5) the Registrar;
(6) the Finance Officer;
{7) the Controller of Examinations;
(8) the Librarian; and
(9) such other officers as may be declared by the Statutes to be officers of the

University.

12. (/) The Chancellor shall be appointec by the Visitor in such maniier as may be
prescrived by the Statutes.

(2) The Chancellor shall, by virtue of his office, be the head of the University and
shall, if present, preside at the Convocations of the University held for conferring degrees
and meetings of the Court

13.(7) The Vice-Chancelior shall be appointed by the Visitor in such manner as may
be prescribed by the Statutes.

{2) The Vice-Chancellor shall be the principal executive and academic officer of the
University and shall exercise general supervision and contro! over the affairs of the University
ions of all the authorities of the University.

and give effect 10 the d

(3) The Vice-Chanceilor may, if e is of opinion that immediate action is necessary on
any matter, exercise any power conferred on any authority ofthe University by o under this
Act and shall report to such authority at ts next meeting the action taken by him on such
matrer

Provided that if the authority concerned is of the opinion that suck action ought not
1o have been taken, it may refer the matter to the Visitor whose decision thereon shall be
final

Provided further that any persor. in the service of the University who is aggrieved by
the action taken by the Vice-Chancellor under this sub-section shall have the right to
action to the Executive Council within three months from the date on
which desision on such action is communicated to him and thercupon the Executive Council
may confirm, modify o reverse the action taken by the Vice-Chancellor.

{4) The Vice-Chancelior, if he is of the opinior. that any desisior of any authority of
the University is beyond the powers of the authority conferred by the provisions of thic
Ac, the Statutes or the Ordinances or that any decision taken is ot ir the interest of the
University, may ask the authority concerned tc review its decision witain sixty days of such
decision and if the authority refuses to review the decision either in whole or in part or no
decision is taken by itwithin the said period of sixty davs. the matter shall be referred 1o the
Visilor whose decision thereon shal! be fina!

The Cie?
Rector

Ofticers of the
University

The
Chancellor
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(5) The Vice-Chancellor shall exercise such other powers and perform such other
duties as may be prescribed hy the Statutes or the Ordina

14, The Pro-Vice-Chancelior shall be appointcd in such manner and on such terms
and conditions o service, and shall exercise such powers and perform such uties, as mey
be prescribec by the Statutes.

such

15. Every Dean of Faculty shall be appointed t such manner and shall exer:
powers and perform such duties as may be prescribed oy the Statutes

16. (7} The Regiswar shall be appointed in such manner and or suck terms and
conditions of service as may be prescribed by the Statutes.

3} The Registrar shall have the power to emver into agreements, sign documents and
authenticate records on behalf of the University and shall exercise such powers and perform
such duties as may be prescribed by the Statutes

17, The Finance Officer stiall be appointed in suck marmer and shall exercise such
powers and perform such duties, as may be prescribed by the Statutes.

18. The Controller of Examinations shall be appointed in such manner and shall
exercise suck powers and perform such duties, as may be prescribed by the Statutes.

Other officers

Authorities of
the

University

The Court

19, The Librarian shall be appointed in such manner and on such terms and conditions
of service, and shall exercise such powers and perform such duties, as may b prescribed
by the Statutes.

20, The manner of appointment and powers end duties of other officers of the
University shal! be prescribed by the Statutes.

21 The following shall be the authorities of the University.—
(1) the Court:
(2) the Executive Counci;

) the Academic Council;

(4) the Coliege Development Council;
(5) the Board of Studies;
(6) the Finance Committee; 2nd
(7) such other authorities as may be declared by the Statutes 10 be the authorities

of the University.

2. {7) The constitution of the Court and the term of office of its members shall be

prescribed by the Stawtes:

Provided that such number of members s may be prescribed by the Statutes shall be
elected from among the teachers, employees and students of the University.

(2) Subject 10 the provisions of this Act, the Court shall heve the following powers
and functions, namely:—

(@ to review: from time to time, the broac policies and programmes of the
University and to suggest mesures for the improvement and development of the
University:

(b) to consider and pass resolutions onthe annul report and the annial accounts
of the University and the audit report on such accounts;

(¢) 10 advise the Visitor
avice; and

1 respect of any matter which may be referred to it for

(d) to perform suck other functions as may be prescribed by the Statures

i
I
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23. (1) The Executive Council shall be the principal executive body of the University
(2) The constitution of the Executive Counci, the term of office of s members and its
powers ang functions shall be prescribed by the Statutes.

Drovided that such number of members &s may be prescribed by the Statutes shall be
from among the elected members of the Court

24. (1) The Academic Council shall be the principal academic body of the University
and shall. subject to the provisions of this Act, the Statutes ané tne Ordinances, co-
ordinate and exercise general supervision over the asademic policics of the University

(2) The constitution of the Academic Council, the term of office of ts members and its
powers and functions shal! be prescribed by the Statutes

prese

Provided that such number of members as may be ed by the Statutes shall be
ccted members of the Court who are tsachers of the University

from among the
25. (1) The College Development Council shall be responsible for admitting Colieges
the University
(2} The constitution. of the College Development Council, the term of office of its
members and its powers and functions shal! be prescribed by the Statates.

o the privileges o

26. Tine constitution, powers and functions of the Board of Studies shal be prescribed
the Statutes .
27, The constitution, pawers and functions of the Finance Commitiee shall be
ribec by the Satutes.
28. The constitution, powers an functions of other authorities, as may be declared
by the Statures to be the authorities of the University, shall be prescribed by the Statutes.

pre:

he Statutes may provide for all or any of the

29. Subject to the provisions of this A
15, Damely—

owing mat
and other bodics of

{a) the constitution, powers and functions of authoriti
the University, as may be constitated from time to time:
embers of the seid

(b the appointment and continuance in office of
authorities and bodies, the filiing up of vacancies of members, and all othe: matiers
relating to thoseauthorities and ofner bodies for which it may be necessary or desirable
o provide;

(¢) the appotniment, powers and duties of the offivers of the University and
their emoluments:

(d) the appoinument of teachers, academic
University, their smoluments and conditions of service;

# and other employess of the

chers;

as University recognised

(e) the recognition of perso

(/) the appointment of teachers, academic staff working ir. any other University

1 for & specific period for undertaking & joint proj

or organisat

on,

¢ of employees including provisions for pen

(g) the conditions of serv
tion of service and disciplir

insurance, provident fund, the manner of termi

astion,

(i) the principles governing the seniority of service of the cmployees
University

(i) the procedure for arbiirasion in cases of disputc between employees or
swdents and the Universiy;

(7 the procedure for appeal to the Executive Council by any employee or student
agains: the action of any officer o authority of the University

us status on a College or an Instittion of a

(k) the conferment of autonomo

Department

Cam

Tire
Exceutive
Counzil

The
Acagemic
Council

The College
evelopment

Council

The Board
o Studies

The Finance
itsee

Other
authorities of
the Univer-
sity

Power 10
make Scatutes
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Halis,

(2 the establishment and abolition of Faculties. Departments, Centre:
tlages and institutions;

(m) the conferment of honorary degroes;
() the withdrawal of degrees, diplomas, certificates and oher academic
distinctions:

(0] the conditions under which Colleges and Institutions may be admifted to
the privileges of the University and the withdrawal of such privileges;

(¢) the management of Colleges and Institutions established by the Universiry

(g) the delegation of powers vested in the authorities or officers of the
University;

(#) the maintenance of discipline among the employess and students; and

(s) all other matters which by this Act are o be or may be provided for by the
Statutes

hedule.

30. (/) The first Statwtes are those set out in the §

ew or additional Statutes or

(2] The Executive Council may, from time to time, make
may amend or repeal the Statutes referred to in sub-section {

Provided that the Executive Council shal! not make, amend or repeal any Statutes
affecting the statws, powers o constitution of any authority of the University unti such
authority has been given an opportanity of expressing an opinion in writing on the proposed
changes, and any opinion so expressed shall be considered by the Executive Council

ion to the Stanttes or zny amendment or repeal of 4
sent or

(3) Every new Statute or addi
Statute shall require the assent of the Visitor who may assen: thereto or withhold &
remit to the Executive Council for re-consideration:

(4) A new Statute o7 a Starute amending o repealing an existing Starute shall have no
validity uniess it has been assented to by the Visitor.

{3) Notwithstanding anything contained in the foregoing sub-sections, the Visitor
may make new or additional Statutes or amend or repeal the Statutes referred to in sub-
section (1), during the period of three years immediately afier the commencement of this
Agt.

Provided thal the Visitor may, or the expiry of the said period of three yeacs, make,
within one vear from the date of such expiry, such detaiied Statutes as he may consider
necessary and such detailed Statutes shall be faid before both Houses of Parfiament,

(6) Notwithstanding anything contained in the foregoing sub-sections, the Visitor
may direct the University to make provisions in the Statutes in respect of any marer
specified by him and if the Executive Council is unabe to implement such direction within
sixly days of its receipt, the Visitor may; atter considering the reasons, if any, communicated
by the Executive Council for its inabiiity ta comply with such direction. make or amend the
Statutes suitably

31. (7} Subject to the provisions of thus Act and the Stawes, the Ordinan
provide for all or any of the following matters, namely:—

(4) the admission of students to the University and their enrolmen as such;

(8) the courses of study to be laid down for ali degrees, diplomas and certificates
of the University:

() the medium of instruction and examination:
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ic distinctions,

(d) the award of degrees, diptomas, certificares and other aca
tie qualifications for the same and the means to be taker. relating to the granting and
cbtaining of the same;

(&) the fees to be charged for courses of study in the University and for admission
1o the examinations, degrees and diplomas of the University,

(# the conditions for award of fellowships, scholarships. studentships, medals
and prizes

(g) the conduct of examinations, inciuding the term of office and manner of
appointmen: anc the duties of examining bodies. examiners and moderators

(i) the conditions of residence of the students of the University:
if any, which may be made for the residence
bing of special courses of studics {

(i) the special arrangements
and teaching of women students and the pres:
them;

(i) the estabiishment of Centres of Studies, Boards of Studies, Specialised
Laboratories and other Committees;

() the manner of co-operation anc collaboration with other Universities,
institutions and otner agencies not involving the carrying on of any ectivity for profir
including learned bodies or associations
1 the creation, composition and functions of any other body which is considered
essary for improving the acadenic life of the University

(m) the institution of fellowships. scholarships, studentships, medais and prizes

{) the supervision of management of Colleges and Institutions admitted 10 the
privileges of the University

(o) the setting up of a machinery for redressal of grievances of employees: and
(¢) all other matiers which by this Act or the Statures, arc t be or may be,

provided for by the Ordinances
(2) The firs. Ordinances shal) be made by the Vice-Cancellor with the previous
approval of the Centraj Government and the Ordinances so made may be amended, repealed
or added to at any time by the Executive Council in the manner prescrived by the Statutes

Provided that till suck time as the first Ordinances are not so made by the Vice-
Chancellor, inrespect of the matters thal are to be provided for by the Ordinances under this
Acl and Stattes, the relevan: provisions of the Statutes and the Ordinances of the Tripura
University i force immediately before the commencement of this Act shall be applicable
insofar as they are not inconsistent with the provisions of this Act and the Statutes.

32. The authorities of the University may make Regulations, consistens with this Act,
the Statutes and the Ordinances for the conduct of their own business and that of the
Committces, if any, appointed by them and not provided for by this Act, the Starutes or the
Ondinances, in the manne: prescribed by the Statutes

33.(7) The annual report of the University shall be prepared under the direction of the
ixesttive Couneil, which $hall include, among ofher matters,the steps taken by the University
towards the fulfiiment of its objects and shall be submitted 1o the Court on or afier such date
It may be prescribed by the Statutes and the Court shail consider the report in its annual
meeting
2] The Court shal! submit the annual report to the Visitor along with its comments, if

any

(2) A copy of the annua! report, as prepared under sub-section (), shall aiso be
submitied 1o the Central Government, whict shall, as soon as may be, cause the same 10 be
inisl helore both Houses of Pariiament.

Regulations

Annua! repart
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34, (1) The annual acsounts and balance-shee! of the University shall be prepared
under the directions of the Exeoutive Council and shall. once af loast every year anc af
imtesvals of not more than fifteen months, be audited by the Comptrolier and Auditor-
General of India or by such persons as he may authorise in this behall

(2) A copy-of the annual accoilnts together with the audit repurt thereon shal: b
submiltied to the Court and the Visitor along with the observations of the Exceutive Councl.

(3) Any observations made by the Visitor or the anaual accouns shall be brougit 1o
the notioe of the Courtand the observations of the Court,if any. shall, after being considered
by the Executive Council, be submitted to the Visitor.

(4) A copy of the annual accounts together with the audi: report as submitted to the
Visitor, shall also be submitted to the Central Government, which shall, as soon as may be,
cause the same to be laid before both Houses of Parliament
fier having been laid before both Houses

(5} The audited annual accounts al
Parliament shalt be published in the Official Gazette

The University shail furnish to the Central Government such returns or other
jes as the Central Government may, from

3
information with respect to its property o activit
timeto time, require
1l be appointed under a written coniract,

36. (1) Every employee of the University shal
shall be furnished ta the

which shall be lodged with the University and & copy of which
employee concerned

tract berween the University and any employee
Tribunal of Arbitration consisting of
per nominated by the employee

(2) Any dispure arising out of the con
shell. at the request of the empioyee, be referred o &
e member appointed by the Executive Couricil, one memi
conzerned and an umpire appointed by the Visit

3) The decision of the Tribunal shall be finel, 2nd no suit shallie in any civil court in

respect of the matters decidsd by the Tribunal

Provided that nothing i this sub-section shall preciuge the employee from availing
ofthe judicial remedies available under artcles 32 and 226 of the Consitution

4) Every request made by the employee under sub-section (2) shall be deemed o be
biteation upon the terms of this section within the meaning of the

4 submission 1o
‘asbitration and Conciliation At, 1996

15) The procedure for regulating the work o the Tribunal shall be prescribed by the
Statues.

37,17) Any sdent o candidase for an examination whose name hes beer removed
om the rolls o the University by the orders or resolution of the Vice-Chancelior, Discipiine
Committee or Examination Commitiee. as the case may be, and who has been debarrec from
appearing a the examinations of the University for more than one year, may, withic ten
days ofthe date 6 receipt of such orders o copy of such resolution by him, appeal to the
Executive Council and the Executive Council may confirm, modify or reverse the decision of
the Vice-Chancellor or the Committee, as the case may be.

(2) Any dispute arising out of any disciplinary action taken by the University against
.+ studont shall, af the request of such studen, be referred to & Tribunal of Arbitration and
{he provisions of sub-sections (2}, (3), (¢} and {5) ofsection 36 shall.as far as may be. apply
4 reference made under this sub-section.

Coliege or Institution

38. very employee or stdent of the University o7 of
naintained by the University or admitted to its privileges shall, notwithstanding anything
comamed in this Act, have & right to appeal within such time as may be prescribed by the

es. to the Executive Council against the decision. o any officer or authority of the
ne Principal or the management of any College or an Institutior. as the
eupon the Executive Council may confirm, modify or reverse. the

26 07 1996
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39. (1) The University shall constitute for the henefit of its employees such providen:
or pension fund or provide such insurance schemes as it may deem it in such manner and
subject to such conditions as may be prascribed by the Stawtes

(2) Where such provident fund or pension fund has been so constituted, the Central
Government may declare that th provisions of the Providen: Funds Act, 1925, shall apply
t0 sucn fund, as if it were & Government provident fund

40. Ifany question arises as to whether any person has been duly elected or appoinied
as, 0: is ontitlod to be, a member of any authority or other body of the University, the matrer
shall be referred to the Visitor whose decision thereon shall be final

41. Al casual vacancics among the members (other than e officio members) of any
authority or other body of the University shall be filled, as soon as may be, by the person
0 body who appoints, elests or ce-opts the member whose place has become vacant and
person appointed, elected or co-opted 1o  casual vacancy shali be a member of such
authority or body for the residue ofthe term for which the person whose piace he fills would
have been & member.

42. No act or proceedings of any authority or other body of the University shall be
invalid merely:by reason of the existence of & vacancy or vacancies among its members

43. Na suit or other legal proceeding shall lie against any officer or other employee of
the University for anything which is in good faith done or intended to be done in pursuance
of any of the provisions of this Act, the Statutes or the Ordinances

44, Notwithstanding anything contained in the Indian Evidenoe Act, 1872 or in any
ather law for the time. being in force, a copy of any reccipt, application, notice, order,
proceeding ot resolution of any authority or other body of the University, or any other
document in possession of the University, or any entry in any register duly maintained by
the University, if certificd by the Registrar, shall be received as prima facie evidence of such
receipl, appiication, notice, order, proceeding, resolution or document or the existence of
entry in the register and shall be admitted as evidence of the matters an¢ transactions
therein where the original thereof would, if produced, have been admissibie ir. evidence

45.(7) Ifany difficulty arises in giving effect to the provisions of this Act, the Central
Government may, by order published in the Official Gazetre, make such provisions, not
inconsistent with the provisions of this Act, s appear ta it to be necessary or expedient for

removing the difficulty:

Provided that no such order shall be made under this section after the expiry of threc
vears from the commencement of this Act.

(2) Every order made under sub-section (/) shal! be laic, as soon as may be after it is
mude, before each House of Pariiament while it is in session, for a total period of thirty days
which may be comprised in one session or in two or more successive sessions, and if,
bofore the expiry of the session immediately following the session or the successive sessions
nioesaid, both Houses agree in making any modification in the order or both Houses agree
that the order should not be made, the ordef shall thereafter have effect onfy in such
modified form or be of o effect, as the case may be; so, however, that any such modificarion
orannuiment shall be without prejudice 1o the validity of anything previousiy done under
{hat order.

46.(1) Every Statute, Ordinance or Regulation made under this Act shall be published
inthe Official Gazetre.

(2) Every Statute, Ordinance or Regulation made under this Act
i iy be after it is made, before cach House of Parliament, while it is in: session, for a total
perind af thirty days which may be comprised in one session or in twe or more successive
st and if, before the expiry of the session immediately following the session or the

hall be laid, as soon
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ation in the Statut

gree in making any modifl

iccessive sessions aforesaid, both Houses ag
Ordinance or Regulation or both Houses agrec that the Statute, Orcimance or Regulatior
should not be made, the Statute, Ordinance or Regulation shall tereafter have effect only
I such modified form or be of no effect, as the case may be; so, however, that any sucr
modification or annuiment shall be without prejudice to the validity of anything previously
done under that Statute, Ordinance or Regulation.

(3) The power to make Statures, Ordinances or Regulations shall include the power to
give retraspecrive effect, from a date nor carlier than the dae of commencement ofthis Act,
o the Suatutes, Ordinances or Regulations or any of them but no retrospective effect shall
be given to any Statute, Ordinance or Regulation so as to prejudicially affec the interests
ersor 1o whor such Statute, Ordinance or Regulation may be applicable.

47. Nowithstanding anything contained ir this Act and the Statutes,—

(@) the first Chancellor and first Vice-Chancellor shall be appointed by the
Central Government in such manner and on such: conditions &5 may be deemed fi
and each of the said officers shall hold office for such erm, not exceeding five yea
as may be specified by the Centra! Government;

(b) the firs: Registrar and the first Finance Officer shall be appointed by the
Central Government and each of the said officers shall hold office for & term of thres

of an

years
{e) the first Court and the first Executive Council snall consist of not more than

tnirty-one members and eleven members, respectively, who shal! be nominated oy

the Central Government and shall hold office for a term of thre vears

() the first College Development Council shall consist of not more than eleven
members, who shall be nominated by the Centrat Government and they shall hold
office for 4 term of three years;

() the firs: Academic Council shall consist of not more thar twenty-one
metmbers, who shall be nominated by the Central Government and they shall hold
office for a term of three years:

Provided that if any vacancy occurs in the above offices or authoriti
shall be filled by appointment or nomination, as the case may be, by the Central ¢
and the person so appointed or nominated shall hoid office for so long as the afficer or
member in whose place he is appointed or nominated would have held uffice, if suc
sy hud not occurred.

48.07) The Tripura University Act, 1987 is hereby repeulcd

, the same
overnment,

v

(2) Norwithstanding such repeal,
acudenic

(e) all uppointnenis made, orders issued, degrees and ofhe
distinctions conferred. dipiomas and certificates awarded, privileges granted, or other
things done under the Tripura University Act, 1987, shall be deemed 1o have been
respectively made, issued, conferred. awarded, granted ot done under the
corresponding provisions of this Act and, except as otherwise provided by or under
this Act o7 the Statutcs. continue in force unless and until they are superseded by
any order made under this Act or the Statutes; and

{8)all proceedings of Selection Gommittees for the appointment of promotion
of teachers that took pluce beforc the commencement of this Act and all actions of
the Executive Counsil in respect of the recommendations of such Selection Commitieas
where no orders of appointment on the basis thereof were passed before the

of this Act shall, ing that the procequre for selection
as been modificd by this Act. be deemed to have been valid but further procceding
in connection wilh such pernting seluctions shall be taken ir. accordance with the
provisions of this Act i be continused from the stage where they st00d immedintcly
be h exaeptifih rities take. witt the a |

of the Visitor. a decision 1o the contrary



B i U

sec.1] TTE OF INDiA EXTRAORDINAR'

THESCHEDULE

(See section 30)
THE UNIVERSITY

THE STATUTES C

1. {1} The Chancelior shall be appointed by the Visitor from & panel of not less than
Executive Council from amongst persons of eminence

three persons recommended by th
in the academic or public life of the country

Provided tat if the Visicor does not approve of any of the persons so recommended,

e may call for fresi recommendations from the Exceutive Council.

e for aterm of five years and shall not be eligible for

(2) The Chancellor shall hold off]
se-appointmen:

Provided tha: notwithstanding the expiry of his term df office, the Chancellor shal!
continue to hold office unil his successor enters upon his office.

& appointed by the Visitor from & panel of not fess
constituted under clause

2.(7) The Vice-Chancello- shal
than three persons who shall be recommended by a Committee 2
2y

Provided that if the Visitor does not approve of any of the persons included in the
panel, he may call for an extended fresh panel

(2 The Committee referred to in ciause (7) shall consist of threc persons, out of whom
4wo shall be nominated by the Exceutive Council and one by the Visitor and the nominee of
the Visitor shell be the convener of the Comitee

Provided that none of the members of the Committee shall be an employee of the
University or en Institution maintained by, or admitred to the privileges of, the University or
the University

& member of any authority o

(3) The Vice-Chancellor snall be & whole-lime salaried officer of the Univers;

{4) The Vice-Chancellor shall hold office for & term of five years from the datc on
which he enters upon his office, o until he attains the age of sixty-five years, whichever is
earlier, and he shall not be eligible for re-appoinmment:

Providec tha nowwithstanding the expiry of the said period of five years, he shall
his successor is appointed and enters upor: his office

continue i office unt
Provided further that the Visitor may direct any Vice-Chancellor after his term has
expired, to contiaue in office for such period, not exceeding & total period of one year, as

may be specified by him.

“hanelior shall be

fservice of the Vice=

conditions

(5) The emoluments and other
follows:—

saiary and allowances, olher
rment from time 1o

(i) The Vice-Chancelior shall be paid a montht
tha house rent allowance, 2t the rates fixed by the Central Gov:
time and he shall be entitied, without payment of en, to usc & furnishec residence
throughout bis term of office anc no charge shall fell on the Viee-Chancellor in respect

of the maintenance of such residence

i (i) The Vice-Chancellor shall be entitled to such-terminal benefits and
allowances as may b fixed.by the Central Governmen: from time to time:

brovidd that where an employee of the University, or 2 College o an Institution

maintained by, or admitied to the privileges of, the University. or of any other University

or any Coliege or Institutior: maintained by or admitted to the privileges of. such

The

ancel

The Vice-
Chancelio:

e e
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other University, is appointed as the Vice-Chancellor, he may be allowed to continue
to contribute to any provident fund of which he is a member and the University shall
contribute to the account of such persar in that provident fund at the same rate at
which the person had been contributing immediately before his appointment as the

Vice-Chancelior:

Provided further that where such employee had been member of any pension
scheme, the University shall make the necessary contribution to such scheme.

(iif) The Vice-Chancellor shall be entitled to travelling allowance at such rates
as may be fixed by the Executive Council

(iv) The Vice-Chancelior shall be emtitlec to ieave on full pey at the rate of
thirty days in a calendar year and the icave shalt be credited to his account in advance
in two half-yearly instalments of fifteen days each or the first day of January and

July every year:
wadcd that if the Vice-Chancellor assumes or relinquishes charge of the
office of the Vice-Chancelior during the currency of a half year, the leave shal! be
credited proportionately g the rate of two and-a-half days for cach completed month

of service.
(v} In addition to the leave referred 10 in sub-clause (v), the Vice-Chancellor

shll also be enitied t0 hlf-pay eave atthe sae of twenty days for cach complered

pay leave may also be availed of as commuted lezve on

year of service, and hal
on medical certificate:

Provided that when such commuted lsave s availed of, twice the amount of
half-pay leave shall be debited against half-pay leave due.

(6) If the office of the Vice-Chancellor becomes vacant due to death, resignation or
otherwise, or if he is unable to perform his duties due to ili-health or any other cause, the
Pro-Vice-Chancellor shall perform the duties of the Vice-Chancellor:

Provided that if the Pro-Vice-Chancelior is no: available, the senior-most Professor
shall perform the duties of the Vice-Chancellor until a new Vice-Chancellor assumes office
or the existing Vioe-Chancellor resumes the duties of his office, as the sase may be

3. (1) The Vice-Chancellor shall be ex officio Chairman of the Executive Council, the
Acadernic Council and the Finance Commitice and shall, in the absence of the Chancellor
preside at the Convocations held for conferring degrees and at meetings of the Court

(2) The Vice-Chancellor shall be entitled o be present at, and address, any meeting of
any authorizy or other body of the University. but shall not be entitied to vote thereat
unless he is & member of suck: authority o bod

(3) 1t shal be the duty of the Vice-Chancelior to see that this Act, the Statutes, the
Ordinances and the Regulations are duly observed, and he shall have all the powers
necessary to ensure such observance,

(#) The Vice-Chancellor shall have all the powers necessary for the proper maintenance
of discipline in the University and he may delegate any such powers to such person or
persons as he deems fit.

5) The Vice-Chancellor shall have the power to convene o cause fo be convened the
mestings of the Executive Council, the Academic Council and the Finance Committee.

4. (1) The Pro-Vice-Chancellor shall be appointed by the Executive Council o the
recommendation ofthe Vice-Chancellor:

Provided that where the recommendation of the Vice-Chancelior is not accepted by
the Executive Council, the matter shall be referred to the Visitor who may either appoint the
person recommended by the Vice-Chancelior o ask the Vice-Chancellor to recommend
another person to the Executive Council:
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Provided further that the Executive Council may: on the recommendation o the Vice-
to discharge the duties o & Pro-Vice-Chancellor in addition

Chancellor, appoint a Profess:
1o his own duties us @ Professor.

{2} The term of office of a Pro-Vice-Chancellor shall be such as may be decided by the
Fxecutive Council but it shall not in any case exceed five years or until the expiration of the

mofoffice of the Vice-Chancellor, whichever is earlier:

Provided thata Pro-Vice:Chancellor whose term of offics has expired shall b cligible

re-appointment.

the

Provided further that, in any case, & Pro-Vice-Chancellar shall retire on ataining
age of sixty-five years
Provided also that a Pro-Vice-Chancellor shall, while discharging the duties of the
e-Chancellor under clause (6) of Starute 2, continue in offce nowwithstanding the expiration
of his term of office as Pra-Vice-Chancellor, until the Vice-Chencelior resumes office or g
~Chancelior assumes office, as the case may be

new Vi
(3) The emoluments and other terms and conditions of scrv.
shall be such: as may be prescribed by the Ordinances

¢ of a Pro-Vice-Chancello:

{41 The Pro-Vice-Chancellor shall assis: the Vice-Chancelior in respect of such matters
as may be specified by the Vioe-Chancellor in this behalf, from time to time, and shal! aise,
excreise such powers and perform such duties &5 may be assigned or Gelegated to him by
the Vice-Chancellor.

rom amongs:

Every Dean of Faculty shall be appointed by.the Vice-Chancell
three years

5,01
the Professors in the Faculty by rotation in the order of seniority for & period o

Providec that i. case there fs only one Professor or no Professor in ¢ Faculy, the
Deaz shall be appointed, for the time being, from amongst the Professor, if any, and the
Readers in the Faculty by rotatior: in the order of seni

Provided further that & Dean on attaining the age of sixty-two vears shall cease tc

hold office as such
' When te office of the Dean is vacan: or when the Dea
absence or any other cause, unable to perform duties of his office. the auties of e officc
shal: be performed by the senior-most Professor or Reader, as the case may be, it the

is. by reason of illness,

Faculty
(3) The Dean shall ba the Head of the Faculty and shall be responsible for the conduc:
and maintenance of the standards of teaching and researct. in the Faculry and shall have
such ather functions as may be prescribed by the Ordinances
{#) The Dean shall have the right to be presen: and tc speak at any meeting of the
Boards of Studies or Committees of the Faculty. as the case may be, but shall nat have the
right to vote thereat unless he is a member thereof.

6. (7) The Registrar shall be appointed by the Executive Council on the recommendation
of & Selection Committee constituted for the purpose and shall be & whole-time salaried
officer of the University
! be appointed for a term of five years and shall be eligibis for re-appoinment
rvice of the Registrar shall

(3} The emoiuments and other terms and conditions of
s may be prescribed by the Executive Counci! from time to time:
Provided that the Registrar sall retire on attaining the age of sixty-two yeurs

Provided further that & Reg
until his successor is anpointec and enters upor: his office

trar shall, notwithstanding his azaining the age of sixty-

twa years, continue in offi
anti] the expiry of a period of one vear, whichever s caclier
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by reason of

(4) When the offiec of the Registrar is vacant or when the Registrar i
he duties of

iliness, absence or any other cause, unabie to perform the duties of his off;
the office shall be performed by such person as the Viee-Chancellor may appoin: for the

purpose

{3 (@) The Registrar shall have power to take disciplinary ection against such of the
employees. excluding teachers and other academic staff, as may be specified in the order o
the Exccutive Council and to suspend them pending inquiry, to administer warnings to
them or to impose or: themn the penalty of censure or the witholding of increment

Provided taat no such penatty shall be imposed unless the person has been given a
reasanable opportunity of showing cause against the action proposed to be taken i regard
0 him

(8) An appeal shal lie to the Vice-Chancelior agains! any order of the Registrar
imposing any of the penalties specified in sub-clause (a),

(e) In a case where the inquiry disoloses that & punishment beyond the power of the
Registrar is calied for, the Registrar shall, upon the sonclusion ofthe inguir makea report
o the Vice-Chancellor along with his recommendations.

Provided thatan appeal shall lic o the Executive Council against an order ofthe Vice.
Chancellor imposing any penalry

(4) The Registear shall be ex officio Secretary of the Exeeutive Council, the Academic
Council and the College Developmen Council, but shall nor b deemed 1o be & member o
any of these authorities and he shall be e officio Member-Secretary of the Court

(7) It shall be the duty of the Registrar—

)20 be the custodian of the ecords. the common seal and such other property
ofthe University as the Executive Council shall commit o his charge

(61 o issue all notices convening meetings of the Court, the Executive Council
the Academic Couneil, the College Development Council 2nd of any Committets,
appointed by those authoriries;

Executive Council,

(e) to keep the minutes of all the meetings of the Court, th
the Academic Council, the College Development Council and of any Committ

appointed by those authorities;

. (€10 conduet the offiial correspondence of the Court, the Executive Counsil,
the Academic Council and the College Development Counci;

(e)tosuppiy to the Visitor. copies of the agenda of the meetings o#the authorities
of the University as soon as they are issued and the minutes of such mectinge

() 1o represent the University in sujts or procsedings by or against the
University. sign powers of attorney and verify pieadings or depute his reprosentative
for the purpose; and

(&) to perform such other duties as may be specified in the Statutss, the
Ordinances o the Regulations or as may be required from time o time, by the Execoutive
Council or the Vice-Chancellor.

7- () The Finance Officer shall be appointed by the Exccutive Council on the
mmittee constituted for the purpose and he shall be a
ity

The Finance
Cfftees, recommendations of & Selection C
whole-time salaried officer of the Unives

nd shall be eligible

(2) The Finance Officer shall be appointed for & term of five yea
for re-appoiniment

(3) The emoluments end other torms and conditions of serviee of the Finance Officer
shall be such as may be prescribed by the Executive Council from time o time:
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1! retire on attaining

Provided that the Finance Officer

the age of sixty-two years

Provided furtar that the Finance Officer shall, notwithstanding his ataining the age
of sixty-two vears, continue i office until his successor is appointed and enters upon his
office or until the expry of a period of one vear, whichever s carlic:

{4) When the office of the Finance Otficer is vacant or when the Finance Officer is, by
reason of liness, absence or any otner cause, unable 10 perforn: the dutiss of his office, the
duties of the office shall be performed by such person as the Vice-Chancellor may 2ppoint
for the purpose.

(5} The Finance Officer shall be ex officio Secretary of the Fina
shall not be deemed to be a member of such Committee.

nce Commitee, but

{6} The Finance Officer shall --

{a) excrcise general supervisior over the funds of the University and shall
its financial policy; and

wdvise it as regard

{6} perform such other fina

per al funstions as may be assigned t him by the
Executive Council or as may be pre

ribed by the Statutes or the Ordinances.

(7) Subjeet to the control of the Exesutive Council, the Finance Officer shall—

(a) hold and fnanage the property aud investments of tae
rust and endowed property:

niversity including

(b ensure thar the limits fixed hy the Executive Counci! for reourring and non-
recurring expenditure for a vear arc not exceeded and that all moneys are expended or
*he purpos for which they are pranted or allotied;

(2} be respansiale for the preparation of annual accounts and the budget of the
niversity and for their presentation to the Exeoutive Council

{d keep a constant watch on the state of the cash and bank balances and on the
state: of investments

{revenue and advise o the methods

(¢} watch the progress of the collection
collection employed:

(s ensure that the registers of bulidings. land, fumiture and equipment arc
‘maintained up-to-date and that stock-checking is conducted, of cquipment and other
consumable materials in all offices, Departments, University, instinutes, Centres and
lised Laboratories

g; bring to the notice of the Vice-Chanceljor unauthorised expenditure and
other financial rregularities and suggest disciplinary action against persons at fault

(k) call for from any office, Department, Centre, Leboratory, Collsge or Institution
nainiained by the University any information or returns thar he may consider necessary
for the performance of his duties

{8) Any receipt given by the Finance Officer or the person or persons duly
in thiz behalf by the Executive Council for any money payable to the Unives
sufficient discharge for payment of such money

uthorised
v shall be

8. (1) The Contraller of Examinations shall be appointed by the Executive Council on The

the recommendations of u Selection Commitiee constituted for the purpose and he shall be  Controlie: o

@ whole-time salaried officer of the Universt ‘“

o Controller of Examinations shell be appointed for & term of

@T

be cligible for re-appointment

{2 The emoluments and other terms and conditions of service of the Controller of

bxaminations shall be suchas may be prescribed by the Executive Counci! from: time to time:
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g the age of sixty-

Provided that the Controller of Examinations shall refirc on attain
two years

Providec further that the Controller of Examinations shall, notwithstanding his
anaining the age of sixty-two years, continue in office until his successor is appomted and
enters upon his office o until the expiry of a period of onc year, whichever is carlier

(4) When the office of the Controller of Examinations is vacant or when the Controlier
of Examinations is, by reason of illness, ebsence or any other cause, unable to perform the
ice, the duties of the office shall be performed by such person as the Vice-

duties of his offi
Chancelior may appoint for the purpose.
shall arrange for and superintend th

5) The Controller of
of the University in the manner prescribed by the Ordinances

9. (J) The Livrarian shall be appointed by the Excoutive Council on the
recommendations of the Seleation Committee constituted for the purpose and e shali be
2 University

whole-time saiaried officer of
(2) The Librarian shall exercise such powers and perform such duties as may be
assigned to him by the Executive Counsil

10 (/3 Ar. annual meeting of the Court shall be held on & date to be fixed by the
Excautive Coungil uniess some other date has been fixed by the Court in respec: of any
vear

(2) At an annual meeting of the Court, & report on the working of the University
during the previous year, together with & satement of the receipts and expenditure, the
balance sheet as audited, and the financial estimates for the nex: vear shali be presented

(3) A copy of the statement of receipts and expenditure, the balance sheet and the
{inancial estimates referred to in clause (2; shall be sen to every member of the Court at
least seven days before the date of the annual meeting.

{4) Special meetings of the Court may be convened by the Executive Councl o the
Vice-Chancellor or if there is no Vice-Chancellor, the Pro-Vice-Chancellor or if there is no
Pro-Vice-Changellor. by the Registrar.

{5 Bleven members of the Court shall form & quorum for & meeting of the Court

11. Seven members of the Executive Council shall form a quorum for & mesting of the
 Executive Council

12. (1) The Executive Council shall have the power of management and administration
ofthe revenues and property of the University and the conduct of all administrative affairs
of the University not otherwise provided for.

cutive

(2) Subject to the provisions of this Act, the Statutes and the Ordinances, the Ex:
Council shall, in addition to all other powers vested in it, have the following power

namely—
(1) to create teaching and other academic posts, to determine the number and
< and to define the duties and conditions of service of

emoluments of suct: post
Professors. Readers, Lecturers ang other academic staff:

Provided that no action shall be taken by the Executive Council in respect of
the number and qualifications of teachers and other academic staff otherwise than
after consideration of the recommendations of the Academic Council;

(i6) 10 ap ch Professors, Readers, L
as may be necessary, on the recommendation of the Selection Committee con
for the purpose and to fill-up temporary vacancies therein;

turers and other academic Staff
titue

point
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sity recognised teachers in the manner

{iif} to recognise persons a5 Unive
prescribec by the Ordinances,

(iv) to creae administrative, ministerial and other necessary posts (including
nd L make appoinmients thereto in the manner prescribed by the Ordinances,

Chatrs}

(v to grant Icave of absence to any officer of the University other than the
ncellor and the Vice-Chancellor, and to make necessary arrangements for the

ficer during his absence:

discharge of the functions of such o
di employees in accordance with the

(vi) 1o reguiate and
Statutes and the Ordinances;

(vii) to manage and regulate the finances, acoounts, investments, property,
business and al! other administrative affairs of the University ané for that purpose to
appoint such agents as it may think fit

(viif) o fix itmits o the total recurring and the total non-recurring expenditure
ar on the recommendation of the Finance Committee,

income, ir such stocks, funds, shares or securities, from: time to time a¢ it may think fit
o in the purchase of immovable property in Indie, with the like powers o varying
such investment from time to time;

© transfer or accept transfers of any movabie or immovabie proper
bohialfof e University:

£4) 10 provide buildings, premises, furiture and apparatus and other means

carrying on the work of the University,

needed fc

{(xii) 10 enter into, vary, carry out and cancel contracts on behalf of the
University;

(il Lo entertain, adjudicare upo, and if thought fit, 10 redress any prievances
of the employees and students of the University wha may, for any reason, fee
aggrieved,
necessary, to remove them,

(xiv) to appoint examiners and moderators and, it
and to fix their fees, emoluments and travelling and other allowances, after consulting
the Academic Council,

for the

(xv) to select a common seal iniversity and provide for the custody and
use of such seal;

{xvi) to make such special arrangements as may be necessary for the residence
of women students:

(i) to institute fellowships, scholarships, studentships, medals anc prizes;

(zviti)to provide for the appointment of Visiting Professors, Emeritus Professors,
Consultants and Scholars and determine the terms anc conditions of such

appointments; anc
such other duties as may be

 to exercise such other powers and perfor
conferred or impased on it by the Act or the Stamtes.

13, Nine members of the Acadennic Coungil shall form a quorum for 2 meeting of the

emic Counci,

. the Academic

14, Subject to the provisions of this Act, the Statutes anc the Ordinances
Council shall, in addition 1o all other powers vested in i, have the following powers,

namely:—

Quorun fo

meetings of

The Az
Council

Fowers und
functians of
e m




THE GAZETTE OF INDIA EXTRAORDINARY [Par Ti—

(a) to exercise general supervision over the academic policies of the University
and 10 give directions Tegarding methods of instruction, co-ordination of teaching
among the Colleges and the Institutions, evaluation of research and improvement of
academic standards:

(b} 1o bring about and promote'inter-Faculty co-ordination and to establish or
appoin: such commitiees or boards as may be deemed necessary for the purpose;

(¢} 1o consider matters of generl ecademic interes: either o its own initiative,
o1 onaeference by aFaculty o te Exeeutive Courciland 0 take appropriae acion
thereon; and

rilles condistent with the Statates and the
cipline, residence,
corporate life

{d) to frame such Regulations:and:
Ordinances regarding the academic funictioning ofthe Univers
i of' uidenshi;

and attendance,

ecified in the Stats :

Faculties and A5, (1) TheUn
Desattments
s of the first Faculty

foriperiod of three yars.

2)

aculty Board shall be prescribed by

—

‘Board and the quorum required for such

as may be assigned 10 I by

R i e

5) (q) Bvery 2
the Ordinances

Provided that h  the Academic 3
Council. establish:Centres nfsmdms to-wihtich may be assigned such weachers of the ﬁ'
University as i y 4

(b} Bach < g namely — i

(i) Teachers of the Department;

(if) Persons conducting research in the Departmen;
(i) Dean of the Faculty;
(#v) Honorary Professors, if any, attached to the Department; and
(v) ‘Such: other persons as may be members.of the Department in accordance
with the provisions of the Ordinances.
Bourd of 16.(7) Bach Department shall have & Board of Suudies.
Studes g
2) The constitution of the Board of Studies and the termi of office of
shiall be prescribed by the Ordinances
(3) Subject to the overall control and supervision of the Academic Council, the
functions of a Board of Studiés shall be to approve subjects for research for various
degrees and other.requirements.of research degrees and to recommend to the concerned
Faculty Board in the manner-prescribed by the Ordinances— 3
(a) courses of studies and appointment of examiners for courses, but excluding 5
research degrees;
(b) appointment of supervisors for research; and

members

(¢} measures for the improvement of the standard of teaching and research:

Provided that the-above functions of.a Board of Studies shall, during the period of
three years ofthe Act, by the Department
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17.(/) The Finance Commitree shall

1))

() the Vi

oliowing members, namely:—  The Finance

consist of tne

Chancellor,

(if) the Pro-Vice-Chancellor;

(it} one person to be nominated by the Court:

(iv) taree persons to be nominat

least one shall be a member of the Executive Council; and

by the Executive Council, out of whom ar

(v} three persons 10 be nominated by the Visitor

2) Five members of the Finance Committec shal! form & quorum for & meeting of the

Finance Committec.

(3) All the members of the Jinance Committee, other than ex officio members, shal!
hold officeTor & term of three years

{4) A member of the Finance Committee shall have the right to record a minute of

dissent if he does not agree with any decision o

(51 The Finance Commitree shall mest at loast thri

the Finance Committee.

e every year to examine the accounts

and tc serutinise proposals for expenditure.

(6) All proposals relating to creation of posts, and those items whi

have not been

included in. the Budget, shal! be examined by the Finance Commitiee defore they are
considered by the Executive Council,

(7} The annval accounts and the financial estimates of the University prepared by the

Finance Offi

an thereafter submitted to the Executive Counci

icer shall be laid before the Finance Committee for consideration and comments
1 fi

approval

(8) The Finance Committee shall recommend Jimits for the total recurring expenditure
and the total non-recurring expenditure for the vear. based or: the income and resoureas of
the University (which, in the case of productive works, may includs the proceeds of loans)

18. (1) There shall be Selectior: Committses for making recommendations 1o the  Seles
for appointment 1o the pusts of Professor. Reader, Lecturer, Registrar,

Executive Cou

Finance Officer, Librarian and Principals of College:

University

or

ang Institutions maintained by the

(2) The Selection Committee for appointment 1o the posts specified in Column { of the

Table below shall consist of the V

‘ice-Changellor, & nominee of the Visitor and the persons

specified in the corresponding entry in Column 2 of the said Table:

TABLE

1

2

Professor

ReaderfLecturer

(i) The Dean of the Faculty

The Heud of the Depariment if he is & Professor.

(iif) Three persons not in the service of the University,
nominated by the Exezutive Council, out of ¢ panel of
names recommended by the Academic Council for their
special knowledge of. or interest in, the subjeot with
which the Professor will be concerned

(i) The Head of the Department
(i) One Professor nominated by the Vice-Cnancellor

in the service of the University,
xecutive Council, out of a panel of

(i) Two persons n
nominated by the

o
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names recommended by the Academic Council for their
special knowledge of, or interest ir, the subject with
which the Reader/Lecturer wil! be concerned.

Registrar/Finance Officer Two members of the Executive Council nomineted by
i
(i) One person not in the service of the University
nominated by the Executive Council

versity who

“Twa persons not in the service of the U
have special knowledge of the subject of the Library
Science/Library Administration nominated by the

Librari

Executive Council
(i5) One person not in the service of the University

nominated by the Executive Council.
Three persons not in the service of the University of whom
two shall be nominated by the Executive Council and ans
by the Academic Council for their special knowiedge o, or
interest in, & subject in which instructior. is being provided
by the College or Institution

Pringipal of College or
Institution maintained by
the University

Where the appointment is being made for an inter-disciplinary projec:,

Note | —
the head of the project shali be deemed to be the Head of the Department
concerned

Note2.— ‘The Professor to benominated by the Vice-Chancelior shall be a Professor

concerned with the speciality for which the solection is heing made and
the Vice-Chancellor shall consult the Fiead of the Department and the
Dean of Faculty before nominating thc Professor,

orin his absence the Pro- Vice-Chancelloz, shall convene and

() The Vice-Chancelior
preside at the meeting of the Seicction Committee:
Provided that the meeting of the Selection Commitice shall be fixed afier prior
consultation with, and subject 1o the convenience of Visitor’s nominee and the experts
nominate by the Executive Councit
Provided further that the proceedings of the Selection Committee shall nat be valic
unless,—
(@) whers the number of Visitor’s nominee and the persons nominated by the
Executive Council is four in all atleast three of them attend the meeting; and
(6) whers the number of Visitor's nominee and the persons nominated by the
Executive Council is three in al, at least two of them attend the meeting
(4) The procedure to be followed by the Sélection Committee shall be leid down in the
Ordinances
(5) If the Executive Council is unable to accept the recommendations made by the
Selection Commitiee, it shall record its reasons and submit the case to the Visitor for final
orders
(6 Appointments to temporary posts shall be made in the manner indicared
below—
() Tt the temporary vacanzy is for duration ionger than onc academic session.
it shall be filled on the advice of the Selection. Committee in accordance Wi
procedure indicated in the foregoing clauses

o ST
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Brovided that if the Vice-Chancelior is satisfiec that in the interests of w
necessary o fill the vacancy, the appoiniment may be made on a purely temporary
bass ax the acvice of 2 local Selection Commitiee referred to in sub-clause (if) for a
period not exceeding six monts

(i) If the temporary vacanicy s for a periad less ther 2 year, ar appointment tc
such vacancy shall be made on the recommendation of a loca! Selection Committec
consisting of the Dean of the Faculty concerned, the Heac of the Department and a

nominee of the Vice-Chancellor

Frovided that if the same pesson holds the offices of the Dean and the Head of
the Department, the Selection Commitiee mey contain two nominees of the Vice-
Changellor:

Provided further that in the case of sudden casua| vacancies of teaching pasts
caused by eath or any other reasor, the Dear may, in consultation viith the Head of
the Department concerned, make a temporary appointment for & month and report 1o
the Vice-Chancelior and the Registrar about such appointment

(i) Na teucher appointed temporarily shall, if he is not recommended by a
regular Selection Commitiee for appointment under the Statutes, be continued in
Service or such temporary employmen, unless h is subsequently selected by a local
Selection Committee or & regular Sclection Committee, for & temporary or permancnt
appointment, as the case may be
19, (/) Notwithstanding anything contained it Statute 18, the Executive Counci! may

ments to aceept a post

invite a persan of high academic
Professor or any other equivalsnt academic post in the University on such terms and
canditions as it deems fit and on (he person agreeing to do S0 apPOINE it to the post,

| The Executive Council may appotnt a teacher or any other academic staff working
in any other University or, organisation for undertaking a joi: project in accordance with
the manner izid down i, the Ordinances

20. The Executive Council may appoint a person selected ir accordance with the
procedure laid down in Statute 1§ for a fixed tenure on such terms and conditions as 1

deems fii,

s shall be such as may be prescribed

21, (¢} The qualifications of recognised teacher
by the Grdinances

(2) All applications for the recognition of teachers shall be made ir such manne: as
may be laic down by the Ordinances

{3) No teacher shall be recognised as a teacher except on the recommendation of a
Selectior. Commiliee constituted for the purpose in the manner laid down in the Ordinances

(4) The period of recognition ofa teacher shall be determined by the Ordinances mads

in that behal
| The Acudemic Council may. by a special resolution passed by & majority o nou
less than two-hirds o7the members present and voting, withdraw recognition from a teacher.

Provided that no such resolution shall be passed untl notice in writing has been
given to the person concerned calling upor: him to show cause, withir such time as may be
snecified in the notice, why sucii resolution should not be passed and unuil his objections
i any, and any evidsnce he may produce in suppor of them have been considered by the
Academic Counci

2.
Commitices
members 07 such authority

 An authority of the University may appoint as many standing or specia
may deern i, and may appoint to such Commirees persons who are not

clause (/) may deal with any subj:

w the authority appointing it

Saecl mote
appoinment

Appontm
Lo fixe
tenure

Ieeognised
teachers

Commitlees
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23.(yAll theteachers and other academic staff of the University shal, in the absenc
of any agreement to the contrary, be governed by the terms and conditions of service anc
code of conduct as are specified i the Statutes, the Ordinances and the Regulations

(2) The emoluments of members of the academic staff shall be such as may be
prescribed by the Ordinances,

(3) Every teacher T of the U ry shall b
on 2 written contract, the form of which shallbe prescribed by the Ordinances

(4) A copy of every contract rsferred:to.in.clause (3) shall be deposited with the
Registrar.

24.(7) Al th fihel

“than the teachers and mi

staff shall, in the absence of any contract to the contrary, be governed by the terms and
conditions of service and-code of conduct s are specified in the Statutes, the Ordinances

and the Regulations. 5
Slumets ofemployees, other than the tsachers
be:prescribed by the Ordinances,

(2) The manner 6f appointment and
and other acadentic. Staff, shall

25, (1) Whene
be a menber of af
seniority shall b «
in his grade and in accordancs with such

from time to time, prescribe, - e

Statutes, any:person is to hold an office or

ta ding to seniority, such
service of such person
ther principles as the Executive Council may.

(2) It shall be the duty of the Registrat torprepare and maintain in respect of cach
class of persons towhom the provisions of hese Statutes apply, a complete and up-to-date
seniority fist in accordance with the provisions of clause (1),

(3) If two or more persons have equal fengthof continuous service in = particular
grede or the relative senior or persons is otherwise in doubt, the Registrar
may, on his own.motion and shall. at the request of any such person, submit the matter (o
the Executive Council whose decision thereon shall be final

26. (/) Where there is an allogation of misconduct against a teacher, a member of the
academic staff or other employee of the University, the Vice-Cancellor, in the case of the
teacher or ic staff, and y p inafter
referred 1o as the appointing authority) in the case of other empioyee may, by order in
writing, place such teacher, member of the academic staff or other employse, as the case
may be, under suspension and shall forthwith report to the Executive Council the
circumstances in which the order was made.

Provided that the Executive Council may, ifitis of the opinion, that the circumstances
of the case do not warrant the suspesion of the teacher or & memiber of the academic staff,
revoke such order.

(2) Norwithstanding anything contained:in the,tefms.of the contract of appointment
or of any other terms and conditions of service of the employees, the Executive Council in
respect of teachers und other academic staff, and the appointing authority in respec of
other employees, shall have the power to remove a teacher or & member of the academic
staff or other employee, as the case may be, on grounds of misconduct

(3) Save as aforesaid, the Executive Council, or as the cese may be. the appointing
authority, shall not be entitled to remove any teacher, member of the academic staff or other
employee except for a good-cause and after giving three months® notice or on payment of
threc months ™ salary in lieu thereof.

i
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(4) No teacher, member of the scademic staff or other employes shall be removed
under clause (2) or clause (3) unless he has beer given 4 reasonable opporunity of showing
cause against the action proposed to be taken in regard fo him

(3} The removal of & teacher, member of the academic staff or other empioyee shal
ke effect from the date on whick the arder of rentoval is made

Provided that where the teacher, member of tic academic staff or other employee is
under suspension at the time of his removal, such removal shall take effcet from the date on

wich he was placed under suspension

(6) Nowwithstanding anything contained in the foregoing provisions of this Statute,
ateacher, member of the academic staff or other employee may resigr, —
{a) i he is & permanent employee, only afier giving three months™ notice in
writing to the Executive Counsil or the appointing authority, as the case may be, or by
paying taree months” satary in lieu ‘hereof;

(b) iie is not & permanent employee, only after giving one month’s rotice in
writing to the Executive Council or, as the case may be, the appointing authority or by
‘vaying one month’s saiary ir. liew thereo?

Provided thatsuch resignation shall take efizct only on the date on which the resignation
cepted by the Executive Council or the appointing authority. as the case may be.

27. (1) The Executive Council may, on the recommendation of the Academic Council
and by a resoiution passed by a majority of not iess than two-thirds of the members present
tor for the conferment of honorary degrees

and voting. make proposals to the Vi
Provided that in case of emergency, the Exscutive Council may, on its own motion,
make such proposals
{2) The Executive Council may, by a resolution passed by & majority of not less than
two-thirds of the members present and voting, withdraw, with the previous sanction of the
ee conferred by the University.

Visitor, any honorary deg:

28. The Executive Council may, by a special resolution passed by a majority of not
Jess than two-thirds of the members presc.at and voting, withdraw any degree or academic
distinction conferred on, or any certificate or dipioma granted to, any person by the University
for good and sufficient causc

Provided that no such resolution shall b passec untii & notice in writing has been
given to that person calling upon hin. to show cause within such time s may be specified
in the notice why such a resolution should not be passed and unti: his objections, if any,
and any evidence he may produce in support of them, have been considered by the Executive

Council.
9. (1) All powers relating to the maintenance of discipline and discipiinary action in
of the University shall ves: in the Vice-Chancellor.

relation to the students

(2} There shall be & Prootor of the University 1o assist the Vice-Chancellor in the
exercise of the powers referred 1o in clause (1), who shall be appointed by the Exceutive
Council from amongst the Professors and Readers in the manner prescribed by the
Ordinances.

(3) The Vice-Chancellor may delegare all or any of the powers referred to in clause (7),
as he deems proper, to the Proctor and to sush other officers as be may specify in th
behalf

{4) Withou: prejudice Lo the generality of his powers reiating t© the maintenance of
diseipline and taking such actio., as may seem to him appropriate for the maintenance of
discipline, the Vice-Chansellor may, in exereise of such powers, by order, direct that any
s be expelled or rusticated, for & specified period, or be not edmitted to &

student or studen

Hanorary
dogress

Withdrawal of
degress, cic

Maintenance
of discipline
among
studenss of the
University
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course or courses of study in 2 College, Institution or Department or a Faculty of the
University for a stated period, or be punished witt fine for an amount to be specifiec in the
ordet, or be debarred from taking an examination o examinations conducted by the
University, Coilege, Institution or Department or a Faculty for one of more years, or that
the results of the swdent or students congerned in the examination or examinations ir
which he or they have appeared be cancelled

(3) The brincipals of Colleges, Institutions, Deans of Faculties and Heads of teaching
Departments in the University shall have the authority o exercise all such disciplinary
powers over the students in their respective Colleges, Institutions, Faculties and caching
Departmenits in the University, as may be.necessary for the proper conduct of such Colleges
Institutions, Faculties and teaching Departments,

(6) Without prejudice Lo the powers of the Vice-Chancellor and the Prinzipal and
other persons specified in clause (5), detailed rules of discipline and proper conduct shal
be made by the University. The Principals of Colisges, Institutions, Deans of Facultie:
and Heads of teaching Departments in the University may also make such suppiementan
rules as they deem necessary for the purposes stated therein

(7) Atthe time of admission, every student shall be required to sign a declaration 1o
the effect that he submits himself to the disciplinary jurisdiction of the Vice-Chanceliar
and other authorities of the University

30. All powers relating to discipline and disciptinary action in refation to studsns o
 College or an Institution not maintained by the University, shall ves in the Principal of
the Colege or Institution, as the case may be, in accordance with the pracedure prescribed
by the Ordinances.

3L (1) Colieges and other Institutions situated within the jurisdiction of the
University may be admitted te such privileges of the University as the Executive Council
and the College Developmen Council may decide on the foliowing conditions, namely —
(1) Every such College or Institution shall have a reguiarly constiruted
Governing Body, consisting of not more than fifteen persans approved by the
Executive Council and including among others, two teachers of the University to be
nominated by the Executive Council and three representatives of the teaching staff
of whom the Principal of the College or Institution shall be one. The procedure for
gppointment of members of the Governing Body and other marters affecting the
management of a College or an Institution shall be prescribed by the Ordinances.

Provided that the said condition shall not apply in the case of Colieges and
Institutions maintained by Government which shall, however, have an Adwisory
Committee consisting of not more than fifieen persons which shall consist of among
others, three teachers inciuding the Principal of the College or Institution, and two
teachers of the University nominated by the Executive Council

(i) Every such College or Institution shall satisfy the Executive Counsil and
the Callege Development Council on the following matters, namely —

(a) the suitability and adequacy of its accommodation and equipment
for teaching;

(b) the qualifications and adequacy of its reaching staff and the
conditions of their service:

{¢) the arrangements for
of students;

residence, welfare, discipline anc supervision

d) the adequacy of financial provision made for the continued

maintenance of the Coliege or Institution; and

enance of the

fe) such ather matters as are essential for the
standards of University education




THE GAZETTE OF INDIA EXTRAORDINARY 29

4210 e Cathge or Instivution shall bs admitied to any privileges of the University
o1 o the recommendation of the Academic Council made after cansidering the
wise of Inspection appointed for the purpose by the Academic

ant Institutions desirous of admission ta uny privileges of the
squired to inumate their intention fo do so in writing so as o
fater than the 15t Augusi, preceding the vear from which
10 have effect

permusias aonised for

e o an Insuruuion shall not, without the previous permission of the
e oo Coliege Development Council and the Academic Council, suspend
mon 1z emy suoject or course of study which it is authorisec to teach and

teemen

Apcemamest 1che teaching stafTand Principel of Colieges or Instiltions admitiel
Eniversiy shall be made in the manner prescrined by the Ordinances

ir fois clause shall apply to Colleges and Institutions maintained

Faw seruce cenditions of the administrative and other non-academic stafl” f

evers Colies ey basumsnios referred (0 in clause (2) shall be such as may be iaid down in the
Ordinances

Bt e i 1 s clause shall apply 1o Colleges and Instilutions maintained
0 Govermmen:
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34. Any membes, other than an ex officio member of the Court, the Fxecutive Counc
the Academic Council or any other authority of the University or any Committee of such
authority may resign by letter addressed o the Registrar and the resignation shall take
effect as soon as such letter s received by the Registrar

35. (1) & person shall be disqualified for being chosen as, an for being, & member of
any of the authorities of the University—

(i) if he is of unsound mind;

(ify if he is an undischarged insolvent;

i) if he has been convicted by & court of law of an offence involving moral
wrpitude and sentenced in respect thersof to imprisonment for not less than six
months
(2) 1f any question arises as to whether a person is or had been subjected to any of
the disquaiifications mentioned in clause (/) the quéstion shall be referred to the Visitor
and his dzsision shall be final and no suit or other proceeding shall lic in any éivil court
against such decision

36. Notwitnstanding anything contained in the Stztutes, a persor: who is nof ordinarily
resident in India shall not be eligible to be an officer of the University or a member of any
authority of the University

37. Notwithstanding anything contaned in the Stantes, a person who holds any
post in the University or is & member of any authority or body of the University in his
capacity as & member of u particular authority or body or as the holder of a particular
appointment shall hold such office or membership only for sa fong as he continues to be a
member of that particalar authority or body or the holder of that particuler appointment, as
the case may be,

38, (/) There shall be an Alumni Association for the University.

(2} The subscription for membership of the Alumni Association shall be prescribed
by the Ordinances

(3) No member of the Alumni Association shall be entitied to vote or stand for election
unless he has been a member of the Association for at least one year prior to the date of
election and is a degree holder of the University of at leas: five years standing;:

Provided that the condition relating to the completion of one year’s membership shall
ot apply-in the case of the first clection.

39. (/) There shall be constituted in the University, z Students’ Council for every
academic year, consisting of—

(1) the Dean of Students' Welfare whe shall be the Chairman of the Students’

Council;

(if) twenty students to be nominated by the Academic Council an the basis of
merit in studies, sports and extra-curricular activities; and
(i) such number of elected representatives of students as may be specified by
the Academic Councit
Provided that any student of the University shall v the right to bring up any
matier concerning the University before the Students’ Councilif so permitted by the Chairmar,
and e shall have the right to parsicipate in the discussions at any mecting when the mater
is taken up for consideration

(2) The functions of the Students’ Council shall be to make suggestions to the
appropriate suthorities of the University in regard to the.programmes of studies, students’
weliare and other matters of importance, in regard to the working of the University in
goneral and such suggestions shall be made on the basis of sonsensus of opinior.
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42. Subject to the provisions o the Act and the Stetutes, any officer ox authority of
the University may delegate his or its powers to any other officer or authority or person
under his or its respective control and subject ta the condition that overall responsibifity
forthe exercise of the powers so delegated shall continueto vest in the officer or authority
delegating such.powers
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